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Central Adninigtrative Tribunal, principal Bcnoh
Orlglnal Appllcatlon No. Z3ES of Z0O3

New Delhi, this the ZTth day of January ,ZOO4
Hon' ble lrlr. Justlce V: g. Aggarual, Chalrnanlton - ble trtr. s. A. srngf,ir,reruli tel

t
l. Unlon of India,

Through Secretary,
Mlnlstry of Urban Development,
Nirman Bhawan, Nerd Dethl

2, Dlrector General
Dlerctorate- General of Works,Central publlc tr,orks Department,Ntrman Bhawan, New Oethi'

(By Advocate: Shri K. R. Sachdeva)

o R_.D E R(ORAL)

N. K. Bansal,
flgsentty wor.ktng asoff lce Super i ntenderrt
DCC-10, c.P.W.D.
A, H.W. 

- 
Compound, NetaJl Nagar,

New Delhl

(By Advocateg Shrl S. K. Slnha,

Versus

(b) The respondents

proceedlngs for
applicant. RepIy

proxy for ,r;; ;:::::;.";

. .. . Respondents

f
After the matter was argued, it ls not

at !itn.r end and, therefore, we dlspose of the
petitlon with the directions:

dlsputed

present

(a) Respondents shall conduct the perlodlc reviews
pertalntng to the sealed cover procedure that
has been adopted ln accordance wlth rures and
law on the subject; and

have started dlsclpllnary
minor penalty agalnst the

has already been flled by
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the appricant. Flnar declsl0n 1rr thls regard
should be taken rrithin three months of the
recelpt of the certlfied copy of the present
order.

0. A. ls disposed of with the above directlons.
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( s.A. sl )

/A
Itlerber (A) ( V.S. Aggarual )

Chalrman
/ dkn/
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